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e :-Apgligantgh

‘(By Shrﬁ George Paracken, Advocate)

Versus

-fﬂﬁiﬁn of lndﬁa, through

:;the Director :

;Bﬁrectorate of Estate’

~Nirmah Bhawan |
New Delhi -1110 011. R : Respondent
'(By 5hr1 B.Lall, Advocate)

O RDER (Oral)

The app1i§ént has been in possession of Qr.
“No.5- 1/625 R.K.Puram, New Delhi allotted by the Dﬁrectarateg
of Estates. He had made a small  temporary woaéeﬁ*”
construction behind “his house for keeping his shoes 'énd'
house hold bé10ngings; This - caime to the notice of 'the,;i;
éstate authorities ‘and it is aT1égedtthat the accommadatiaé:;

wWas cance11ed with effect from 16.7.1992 without ng1ng an
demoTishing the structure. After cance11at1nn,
pro:eediﬁgs under the order of Estate Officer teﬂk place,

‘éhd_by 3ﬁ order dated 16.9.1994, the app11cant wWas d1r8 &

"”§q§auth§fised_




PR

: 'Hgérned cﬁunse] for the applicant‘Qain?y‘re1iesian9’V

svant  Bffice
vﬂééQSTas‘under:

(Annexure-B) whﬁaﬁ;?j

.

"As - per instruction contained in SR-317-8-21,
if an  officer to whom a residence has been
- allotted erects an unauthorised structure 'in
~any part of the residence, the Diréctor of
Estate may without prejudice to any other
disciplinary action that may be taken against
him, cancel the allotment of the residence.
To allow an opportunity to the allottee to
remove -the unauthorised structure, the notice
of one month is given. It has been observed
that different Allotment Sections are using
different proforma for  writing to the
allottees to remove unauthorised construction
carried out in their quarter. Some Sections
are even referring to communication received ;
from the CPWD.  The CPWD have objected to this
practice and desired that the name of the
informer should not be  disclosed to the
allottee. Therefore, a revised standard
performa to be used in such cases has' been
devised. A copy of the proforma is enclosed
herewith. In future, communication may be
sent to the allottee in this format only."

4;‘.- To the proforma attached to the above OM, th;

following provisions are incorporated:

"It has been reported that Sh/Smt./Km. :
has  made the following  unauthorised L oah e
capstruction in Qri Nousisdceiiigiaii el R

5

Z. Sh/Smt. /Km. . is  therefore
directed to remove this unauthorised structure
within a period of one month from the date of *
jssue of this letter. The fact of removal of
the unauthorised structure should be intimated e
: to this Directorate and the CPWD Enguiry -~ = =
- Office concerned failing which the  allotment Fotis
' is 1iable to be cancelled under the provisions = = =
af : SR-317-8-2L. Damage rate of licence fee . =
shall be charged after cancellation till &y oW
vacation of the house, for which 'eviction
proceedings shall be  introduced under the
provision of the P.P.Act 1971." i Sy

;

It is stated that the applicant was not given any









